CENTRAL ATMINISTRATIVE TRIBUNAL PRINCIPAL BENC

0A No,2377/92
e
New Delhi: this the 23~ pecember,1997.

HON 'BLE MR, Se R. ADIGE, VICE CHAIRIAN (8)
HON'SLE MRS, LAKSHMI SuamINATHAN,M eMBER(D)

shri P. R. Singh,

s/o shri Harkesh Singh,

Last employed 88 Sr.Parcel Clerk,

Northern Railway,

Shimla.

R/o Jagjit Nagar,

Post Office Wali Gali, 4

New Usmanpur, Delhi - 110053 esesfpplicent.

(3y Adwcate: shri S.K.Sawhney )
Versus

Union of India through

1. General Manager,
No rthern Reilway,

8aroda Housey
New ™1lhi,

2. nivisional Commercial Supdt,
DA O0ffice,
NQU mlhio

3. Senior Diwl. Ommercial Supdt.,
Northern Railway,
mbala Division, pnbala.

4, pdditional pDivisional Railway Manager,
Northern Railway,
pivisionz=l Office,
Mbﬂla o-ooooRBspondent.'

(By Adwcates shri N,K,Agarwal )
JUQGMENT

HON'BLE MR, S, R, ADIGE VICE cHaImaN (A).
Applicant impugns the Disciplinary

Authority's order dated 4.5.87 ( Annexure-al);
the appellate order dated 22.11.91 (Annexure=-a2)

and the revision order dated 9.3.92 ( annexure=-a3).

2. Applicant was proceeded against

dep artmentally on the charge that while working
a8 Parcel Clerk from 7 to 15 hrs, on 19,10.85 at
New Delhi Railway Station,

i) he failed to declare his private cash before

coming on duty;
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ii) an unaccounted amount of R, 80=50 =nd

f,50/- in pieca-meal was recowered from

his possession.

iii) He accepted R,275/~ as illegal gratification

from one Shri amrik Singh whose consignment,

was loaded out of prioritye.

3. The fquiry Officer in his findings (ann. =a=4 )
held charge (i) as not proved ; charge (ii) and

charge (iii) as proved.

4, By his impugned order dated4.8.97 the
Di'sciplinary Aauthority while enclosing s copy of
the Enquiry Repert, accepted the findings contained
therein and imposed the penalty of removsl from
services ppplicant thereupon filed appeal dated
25.5.87 which was rejected on 10, 6,87 and his

revision petition was likewise rejected.

5. Thereupon applicant filed Oa No.2298/88

which was disposed of by judgment dated 6.6,91,

By that judgment, as the appellate order =nd
revision order were held to be non-speaking orders,
the same were quashed and set aside and the

matter was remitted back to the gppellate authority
to consider the various contentions raised by

the applicant in his gppeal dated 25.5.87 and p ass
ah appropriate speaking order within 2 mon ths,
after giving applicant an opportunity for personal
hearing, if so desired,with liberty given to
applicant to file first application, if any

grievance survived thereaftsr,
6e Accordingly the appellate autho rity passed
the gppellate order afresh on 22,11.91, and

reviewing authority also passed orders on 9, 3.92
W ot
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(annexure=a3) which are now impugned.

7e W have heard shri Sawhney for the spplicent
and shri N,K,AQarwal for respondents, and hawe
also perused the grounds taken by the applicant
in this On.

8e e notice that the fhquiry Officer in his
report has-stated that " moreover the charged
officer himself has noted down the denominatiom
of R.275/= which were produced by him in Ex.-P1
and has confessed having accepted f,275/~ uithout
any praessure from trsp partye The C.C. has not
refuted his statement vide Ex.-P1." In the light
of the aforesaid confessional statement made

by applicant before the E,G., which gpplicant
does not deny having made in his gpeal dated
25.,5.87, nor indeed in the present 0A, it is
claar that the zpplicant hes himself confessed to
having accepted the R,275/- 28 illegal gratification,
In the light of the sbove, none of the grounds

taken by the applicant warrant judiciel interfersnce

in this matter.

9, The 07 is digmissed, No costs.
/ kgéu:y(% ST S~
/ w(f‘ég ‘__
( MRS, LAKSHMI SWAMINATHAN ) S. R, ADIG
MEMBER(I) vrcs CHAIR'MN(A).
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